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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH

Registration g » yo.32 of 1987 B

%
Chhatre Dhari Singh ..... Applicant
Versus

Director of Postal Services

Hon.Mr.Just;Lce U.C.Srivastava, V.C. o —

Hon. Mr.A.B.Gorthi, Member ()

(By Hon.Mr.Justice U.C.Srivastava,V.C.)

One Shri Vishwa Nathr'Singh was appointed
as Extra Depar"tmental Runner of Daridiha Post 'Offiée,
Faizabad on 19.2.73 and he took over the charge of
the said post on 22.2.73. He died on 3.2.83.
Consequently, the post was advertised and the District

Employment Officer,raizabad vide their 1ette.f dateq-,;\' j

-
A e

6.8.83 sent the names of two candidates viz. S/Shri
Chhatra Dhari Singh(the applicant) and Dal Singar /y
Singh were sent to the Department. The applicant I
was appoi\nt provisionally as Extra Departmental

Runner vide ASPG's Akbarpur letter dated 6,11 .83.

- The applicant continued to work on the said post for

2k years., ©BE€O All 'o£ a sudden on '1 +10 .86 he was

given an order by the Asstt. -Sug‘)dt. Akbarpur, Westem
Sub Division, Akbarpur mentioning that he was posted

as EDDA at the Dari Diha Post Office and he should

hand over the charge to Shri Nar Singh N}‘arain Singh and
Was asked to take over the charge as EDLA from one

Ghan Shyam Tiwari. The applicart handed over the
Charge to Shri Nar Singh Narain Singh on 4,10.86 anda
took the charge on the same date from Ghan Shyam Tiwari,

He was askeqd by the Asstt, Supdt, Akbarpur not to




Shri Yadu Nath Tiwari and his son Ghan Shyam Tiwari

Daridiha vide order dated 7.10.86. The applicant's

2,

come to the post office to perform the duties.

2. - In the Counter Affidavit which has been

filed by the Department, it has been stated that

the written order of termination was passed and the

applicant refused to accept. No details of '

nparticulérs of the alleged order has been given in

the Counter Affidavit nor any copy of the same
ﬁas been filed., It has been stated in the Counter
Affidavit that when the said Vishwa Nath Singh
d;ed, his son Nar Singh Narain Singh was a minor
and his case for appointment was finalised only
on 6.10.86 and it was decided that he may be
appointed after completing the formalities.
Consequently he was appointed and the appliéant
was ordered to be teminated forthwith. He was !

given the charge to work on the post of EDDA, Daridiha.

This post was fallen vacant due to the death of = ~—--

was wbrking as a temporary measure. Ghan Shyam Tiwari
was discharged from the duty of EDDA afcordingly -
by the Asstt. Supdt. Post Offices, Akbarpur, faizabaa.
In the meantime, the SSPO'S Faizabad vide his order
dated 6.15.86 directed t he Asstt. Supdt. of Post
Offices, Akbarpur to spare Shri Chhatra Dhari Singh,
the applicant and to allow Shri Ghan Shyam Tiwari

tO continue on the post of EDDA Daridiha and

the applicant was spared from the pcs-t‘ of EDDA

learned counsel says that without any reason or

rhyme his services has been teminated. In case it -~

was decided to appoint the son of the deceased after

attaining the qualifying age he should have been



appointed on some other place. It has been stated
that subsequent to the appointment of the applicant
some other persons were appointed in some other
Divisions but the appli®@nt was selected for being
thrown out of the service.' No rule in this regard
has been cited and no justification for the same
has been pleaded. In view of the.circumstances
stated above, the application is'accordingiy
allowed, but the applicant shall not get any

salary for the period of termination. The
te:mination order of the applicant's service from
the post of EEDA given by the Asstt. Supdt. akbarpur
is quashed.  The respondents are also directed
to post the applicant-either in that post office
or any other such post office in the vicinity if
possible. The appiicant shall not get his salary
for the period frqm the date his services Wefe-~f‘ﬁx

teminated but for other purposes this period

should be counted. There will be no order as to

Member (a) - Vice Chairman

costs.,

Dated the 9th May, 1991.

RKM
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Particulars to be examined Endorsement as to result of Examination -
1. Is the appeal competent ? : : N2
2. (a) Is the application in the prescribed form? ' N3
(b) Is the application in paper book form ? NS
(c) Have six complete sets of the application : x%&%p,
been filed ? \p, G OB T
3. (a) Is the appeal in time ? N2
(b) If not, by how many days it is beyond
time ? -
(c) Has sufficient case for not making the - _
application in time, been filed ? ’_’
< |
4. Has the document of authorisation,Vakalat- - 4
nama been filed ?- -
5. Is the application ac‘gompanied_by B. D ./Postal- .
Order for Rs. 50/- 5
6. Has the certified copy/copies of the order (s)
against which the application is made been V5

fi_led ?

(a) Have ' the caepies of the ‘documents/relied
upon by the applicant and mentioned in . \‘E}
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer \ﬁg
and numberd accordingly ? ’




10.

11.

14.

15.

16.

17.

18.

19.

12.

P (

Harticulars to be Examined

(c) Are the documents referred to in (a)
above neatly typed in double space ?

Has the index of documents been filed and
paging .done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
before any Court of law ot any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

Are extra copies of the application with Anh-
exures filed ? s

(a) Identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures
Nos.......

seveeeennfPages Nos........... ?

Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the
addresses ?

given

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the translations certified to be frue or

supported by an Affidavit affirming that they
are frue ?

Are the facts of the case mentioned in item
No. 6 of the applicatlon ?

(a} Concise ?
(b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

Have the particulars fer inferim order prayed
for indicated withreasons ?

Whether alf the remedies have been exhaused.

EXS
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Before the Central Administrative Tribunal
Additional Bench ﬁllaha"bad

Registration Noc. 3% of 1987

between

and
Director of Postal Services

and others . «+e Respondents

‘1.Particulars of the Applicant

Chhatra Dhari Singh, son of Shri Ram
Piarey Siagh, Ex E.D.D.A. at Post

Office Dari Diha , District Faigsoad.

Notes - The service of notice may be sent to
Shri B.P.Srivastava, Advocate, 188-—&

8lopibagh, Jawahar Lal Nenru Road,
Allahabad.

<«Particulars of the Respondentss
(1) Director of Postal Service, Lucknow
Region, TLucknow.
(ii) Senior Superintenmdent of Post
‘Office, Faizabad.
- {iii) Assistant Superintendent: , \Western
Sub Divisiony Akbarpur , District
Faizabad.

—r—;@,% & #4127 /?C%P C\\ ; r
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Notes Notices meant for the opposite

parties may beserved on the respondents
on the aforesaid addresses.

Se The present application is against the
oral order passed by the Assistant Superintendent,
Western Sub Division, Akbarpur , terminating

the petitioner's services and the order passed

. by the Director of Postal Services dated 12.12.86

rejecting the petitioner's representation against

the said termination of nis services.

4. That the applicant declares that the
subject~matter of the order, against which he wants
reddressal is within the jurisGiction of this

Hon'ble Tribunal.

5o That the applicant further declares
that the application is within the limitation
prescrived in Sec. 21 of the Central Administrative

Tribunal Act, 195B.

6. | That the facts of the présemt are given
belows

(I) That the petitioner got himselfl
registered in the employment exchange office;
Faigzabad for being appointed on some suitable

post in the post office.

"{:Eq-§UT§%%§€;> ¢o¥€££%;?u%ﬁw{féiiu”~/
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(II) That the petitioner's name was
sent by the employment exchange of Fice Faizabad
to Mibarpur where a selection for' appointment on
the post of E.D.R. took place.

Py ; o
{1II) That the petiticner was duly
P |
‘rf selected for the said post of E.D.R. The petitioner

was given an appointment letter by the Assdstant

Superintendent Post orffices ikbarpur Western

Sub Division , Akbarpur , Faizbad on 6th February,
1983.

| A true wpy of the sa‘id appointment '.“l‘.etter

is being filed herewith as annexure I to this petition.

4

(IV) That the petitioner tock over ?
charge of fhe af oresaid post of E.D.R. at post
office Dari Biha from Mohammad Ali on 14th Novenber,
1983. |

A trﬁe copy of the said charge report
dated 14th November, 1983 is being £iled herewith

as annexure II1 to this petition.

(V) That the petitioner coutinued to

nold the said post of ED.R. right from 14th Hovember,

1983 to 4th October, 1986. The petitioner's work

gl Wooicndle e oLl oL

end conduct was gquite satisfactory.

aem) /%Vg “@&/«)M/LW” 5
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(VI} That on Ist Ocgober, 1986 , the
petitioner'vms given an order by the aforesaid
Assis’bant Supérin tendeny Akbarpur , Western
Sub Division, Akkarpur in which 1t was mentioned
that the petitioner i.s posted as E.D.D.A. at the
post office Dari Dina. In tae said order it was
also. ordered that the petitioner should narfd
over the chargé to Shri Nar Singh Narain Singh
regsident of Barhai Ka ?urwa . The petitioner
was reoulred to take over charge of F.D.D.A. from
one Shri Ghanshyam Tiwari. |

&t rue copy of the said order dated
Ist October, 1986 is being filed herewith as

annexure II1 to this petition.

(VII) That in obedience of the

af oresaid order dated Ist October, 986 ’ the'-v"“

petitioner hended over the charge 0 Shri Nar b

Singh Narain Singh on 4th October, 1986 afternoon.

The petiticner took over charge from Shri Ghen
Shyam Tiwari of the post of B.D.D.A. On 4tn
October, 1986.

Ppoto stai copies of the aforesaid

orders are being filed nerewith as annexure IV & vV

respectively to this petitian.

,,,,,

(VIII) That the petitimer started

WO Tk of of E.D. D L. witheffect from 4th October,

1986 5_8—9 ‘gg ()40/(2
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(IX) That curloucﬂv euough on the 7th
Gctober, 1986 tlf\e Asolstcmt Superlﬂt endent ’ Westem
- Sub Divis;c.a, Akbarpur asked the petitim er not
o .come to the post office to perfom the duties.
On the petiticner's queri'y as to wpy he has notb

been allowed to perform his duties, the said

N\
N Assistant Superinkendent rebuked the petitioner

?‘H N and 4id not allow him to perform the duties.

(T hat being aggrieved by the a.Loresa:Ld
ille gal ‘interference by the aforesaid ¥gxihe Assistant
Superintendent post offices, the petitim er met
T Senior Superintendent of Post offices Faizabad
on 7th November, 1986 along with en applicatiln.

The s aid Senior Superintendent of Post offices

A& became very much annoyed with the petitin er F X,

and torn the petitionert®s applicabion and rebuked
g the petitioner by saying that he nimself had ordered &
to terminate the petitioner's services. The

petitim er was Girected not to approach him again.

(%I) Thet being eggrieved by the aforesaid
treatment of i:h;e Senidr Superintendent of Post
office , Falzabad as well as the Assistent
uupermtendent Hestern Sub Divisicn Akbarpur , the

petitioner made a representatlon to the Director

ﬁw%fg W%u&
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of Pogtal Services Tucknow Region, Lucknow ’

on 7th October, 1986. The petitioner personelly
h,é,nded over the copy o'f his representatidn datel

74%n October, 1986 to the Personal Lasgistent

of the Director of Postal Services.

A true copy of The said representation -
T

is being filed nerewith as annexure ¥1 o

petition.

(¥II) That the petitioner requested

" tphat by playing fraud upon him , he nhad been

jllegelly bteken over cnarge of the post of
%E.D.R. and was askeC 1O work as E.D.D.Ae
The fraud was played oo the petitio er simply ‘

to oust him from the aforesaid office.

{¥11I) That the petitim er also
personglly met the Director of Postel Services
on 8th October, 1986 and he again handed over
o fresph repr@sentation od 8tn October, 1986 as well
At rue ®@py of the said representation

is being filed herewith as snnexure VIJ to this

petition.

(XIV) That when orders were communicabed

to the petitioner, he filed reminder on 28%h

S




e H

‘Nov emb €T,

NN

’

1986 aad also another reminder on

15%th December, 1986,

(MI) That the petltloner was surprised

10 receive an order dated 20th December, 1986

whioch was dated 12ih December, 1986 rejecting

the pebtitioner's representation. Tn the said

order of the Director of Pogtal gervices, X¥® it

oned that on enguiry he had come to the

was mention
conclusion that no irregularity has been commitbed .

by the officers in taking actidn against the

petitioner.

A true copy of th
986 (received on £0th GXRRELK

e s aid orderd ated

12 th Dec emb €Ty

December, 1086) is being f iled herevi th as

ennexure VIII to this petition.

(XVI) That it mey here be mentioned

that no enquiry at all was made by the aforesail
postal Service from the ‘péi;iticyn er.

Director oOf
v might'ha.ve been

1t appears that some guerr
made by the off icers who were inimicel againsb
the petitioner and o1 the basis of the said enm 1ry
the petitioner's representabion vas rejected.

o

4"‘.‘ S

(J{VII) That it is ou;ue cvldnnt

that fraud has v éen played upon the peti tloner

in as much as he Was hold

Termihy W ek

ing the pOS\ of _uthPo




. - 9 -

(XXI) Tnat ms no orders for téfﬁiix;.ation
against the petitimer were served upon the |
petiticner, therefore, the petitiwnner is entitl ed
to work on the aforesaid pést of E.D.D .';L. and , if

" not, on the post of E.D.R. and he is entitled to

,\»\ ' be paid his full salary for the period during wanich
‘ > , ~ pe has beea ill egally kept out of service.
[ e '

- (3XII) That the petitioner's work and

conduct always remained unblamished..

7. That in view of thef acts mentioned
ahove, the petitioner preys for the following reliefs:
X | L | - i
(a) That the oral order of termination .

Dl of the petitioner's services from the post of

E.D.D.A. given by the Assistent Su,p'erinteﬁdent,

Yestern Sub ﬁivision, Akbarpur Faizabad as véell

ags the order of the Director of Postal services

dated 12.12.86 may be set aside.

A

(b) that a declaration may issue to declare
that the petitioner is entitled to be posted as .
"E.D.R. and he be accorded all the benefits and S

™ | privileges of the said post. . é

¥
1

i P Jor e




%

-8 -

since 14%th November, 1983 and which pos® he

continuousgly held till 4th October, 1986.

(XVIII) That if the petitioner could
not be accommodated on the post of E.L.D.A. then
ne could have easily seant back tb The pds’c of
E.D.R. 4s fraud was to be played and somé other
person was to be accommodated , -’bherefore, the
petitioner was illegally shunted from the post

of EODOR. o bepOSted as EOD oDOﬁu

(XIX) That no post of E.D.D.A. in Dari
Hinha post office has been gbolished. The petitia er
was getting Bs 255/~ per month at the time when
he was posted as BDDA The petiticoner has not
been allowed to work since '7‘th Cctober, 1986 in
en illegel and arbitrary rﬁanner without even
been .given any order of termination frem the

said post.

(XX) That the opposil e parties nos.
1 and 2 glso ille gally did not hear the petitioner's
grievences and illegally rejected the petitim er's

Tepresentations.
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(¥xI) Tnat as no orders for téﬁiination
against the petitimer were served upon the
petitiuner, therefore, the petitinn er is entitl ed

"

to work on the aforesaid post of E.D.D.A. and , if

not, on the post of E.D.R. and he is eatitled to

>7 be paid his full salary for the periocd during wnich
) > ‘ ~ he has been ill epally kept out of service.
[

(XK1Y That the petitioner's work and

conduct always remained unblamished.

7 That in view of thef acts mventioned
above, the petitioner pl"aﬁr“s for the following reliefs:
- (a) That the oral order of terminabion
et of the petitioner's services from the post of
E.D.D.A. given by the Assistent S‘u.p'erint‘eﬁdent,
Tiestern Sub ISivision, Akbarpur Faizabad ag well
as the order of the Director of Postal services

dated 12.12.86 mey be set aside.

A

(b) that adeclaration may issue to declare
that the petitioner is entitled to be posted as
E.D.R. and he be accorded @ll the benefits end

~ privileges of the said post.

¥
i
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(¢) that any other suitable order,

direction ord eclaration may also be issued which

“this Hon'hble Tribunal may deem just and proper

in the circumstaices of the case.

(d) that the costs of this petition may

also be awarded.

8. That no iaterim rglief is prayed at the
present.
9. That the applicant declares that he has

svailed of all the remedies available Lo mim uvnder

the relevant rules .+

Hox ’Ehaﬁ the petiticner was orally ordered

not to worf: by the Assistant Superintendent Fost
offiée Westém Sub Division fAkbarpur on 7th Octob ely -
86. Against the oral order, the petitioner approached
Senior iSuperintendent of Post offices on 7th October,
86 but he did not entertain the petitioner's |
representation and after ﬁomimg it threw the seme
and thereaf‘ter the petitioner é;pproa,ched the Director
of Postal Services who by an order dated 12th

Decemb 1, 1586 rejected the petitioner's representatim
a1né as such the petitiocner has exhausted all the

departmental remedies.

10. That the applicant furthg”:‘@-;@eaares

.
’
& F

(. W"”ﬁw /L&;
Zad RTINS |
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that the matter r egar@ing which this applicatim
has been made is not pending before any court
of law , or any authority or any other Bench

of this Hon'hle Tribunal.’

}* ‘ 11. Particulars of the pos’tal order:
(:L) Humber of the postal order Z’....,.Lo..“,
(i1i) Name of’ 1ssumg post offlce/ 14 ﬂé“'}f’ﬂ.”

(iii‘) date of igssue of post office ......5::7 ces

(iv) Post orfice atl which Payable cececssecoescs

12. That asepersbe index has already been |
given at the top of the paper as such no separabe

,\J:;‘ , ind‘ex is neeted.

13. ~ That list of enclosures pas also been
given in the said index and as such no senarate

list of enclosures is given.

| Iy Chhatradhari Singh son of 3hri
Ram Piarey Si;lgh’;:jx. E.D.JD.A. at post office
Dari Dina , District Faizabad. do hereby

verifj that the contents of paragraphfhos. 1 to
13 of this petition arevtrue to my 5’personal
knowl edge and nothmsr nhas been coiceal ed. |

WW o &V:I% ﬁé‘T&

e /P“””Lﬁ Signatures, of*the appl ical
through

All ghebad - - ‘
Dated. T an. s 1988 gﬁgjﬁ a_) Adv.
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Annexure 1

in
Registrat_ion No.  of 1987
between
« Shri Chhatra Dhari Singh ves
and.
Hagen xelxndizxanix

Director of Pogtal Services

and others _ ces

Before the Central Administrative Tribunal

petitimer

Respondénts

Wemo No. A /Daridine dated AKP The 6.11.83

Sri Ghhatra Dhari Singn son of Ram

Py are Singh resident of village Dshalwa ,

»0

Dari Diha (Fyd) is nereby pI’OVlgl\n ally

sppointed as EDR Daridiha (Fyd) subject to o

satisfactory verif ication of his ch

aracter and

anteceGants » He shall be paid such dllowances

bkl
as admissible from tdme to time.

2.8hri Chhatra Dhari '-Singh should

¢learly understand that his a,pp.oialtment as

EDR Dari Diha shall be in the nature of a
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can tractusble to be terminated by him or the
und ersigﬂed by notifying the order in writiog
ané that he shall be governed by the Posis
and Telegrephs L.D.A.(Conduct and Service )Rule s,

1964 as amended from time to time.

o - Shri Chnhatra Dhari Singh will furnish

necessary security before taking over charge.

If these conditions are acceptable to
_ him he should communicate his accephence in the

3‘ enclosed proforma.

Sd. I1legible
. hsstt. Supdt. Post Office
Akbarpur West Sub Division
x | | ' Akbarpur Faiz‘ab_ad.
Copy 0o
1. : Shri Chhatra Pal Singh son of Shri

Ram Piarey Singh r/o viliage Dahlwe Post office

Dari Dina (Fyd) .

2. The P.. &KP.

3. SPM Mohaba (Fyd)
N o4 EDR Dari Diha .
.
5. Mohanmad s/o Mobole . He will please

get the charge transferred to the nevly appointed




-3 -
person terminating local arrangements. He will obtain
necesgary fom filled in by the candidate end form
of D.P. Declaration should also be got fiiled in and he
furnished by him bcfore nanding over charge . Secuéily
D r R 1000/~ should be ohtained from him . Mecessaly

formg are enclosed herewith.
> - sd. Illegible

True copy

' Cjzzzf[&vyﬁ<§vb\

AT 7,
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Before the Central Administrative Tritiunsl

Additional Bench Allahabad

Amexure 11

in
} Registration NO. of 1987
- between
Shri _Chhe.tra Dhari Singh cae petitioner

and
Director of Pogtal Services

and others _ .oe Respondents

Charge Report
c¢I FID for that the charge of at the

E.D.R. Slip was made out by Sri Mehamad Ali tO name

X
ghri Chhatrednari Singh at place Darididinha
*A RO on the Date 14.11.83 in the forenoon in accorbance
v work order memo N.A./Daridina D.T.D. LK/ 26/11/88.

Lsp AKP WET
sd ‘Chhatradnari Singh AT
Relieving Officer: *
SG Mohammad Ali - ’

True cOp

\C’# o O
| g{%:::*
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COUNTZR - AFFIDAVIT
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01 behalf of Union of India

IN

REGTSTRATION NO. 32 OF 1987/

&3 W'X’M‘z& CIATRA DIART STNGH »eee o APPLICANT

wd?
e VER3 TS
Director of Postal 3ervices,
Lucknow and others oo RESPOIDENTS
AFFIDAVIT of J.N.Pathak
;7 , aged about 45 years son of

Shri Ishwar Prasad Pathak,
posted as Accountant ,0ffice of

genior Superintendest of pPost

offices,Faizabal Division,

Faizabade.
(DAPONENT ¥

I, the deponent abovengmed do
hereby solemaly affirm and state on oath as

under: ="
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- That the deponeant is posted as
Accountant in the office of Senior Superintendent
of Post Offices,Faizsbad and is fully acquainted

with the facts of the case deposed to below.

2- That before giﬁiﬁg a paravise

reply, the following facts are being asserted in
L

order to facilitate this Hon'ble Tribunal im

admini stering justice.

3= That one Shri Vishwa Nath Singh
son of Shri Baij Nath Singh resident of village

and post Daridiha was appointed as/Eitra ,

 Departmental Runner of Daridiha post office,

Faizabad dn 19-2-1973 and he took over charge'of
the said post on 22-2-73. Ie coatiaued to work :
as such till his death taker place on 3-2-1983.
Cousequeintly upon the death_of Shri Vishwanath
Singh,Bxtra Departmental Runner, the vacancy

of Extra Department-l Runner Daridiha was
advertised and the District Employment Officer,
Faizabad was asked on 10-7-83 to sead the list

of prospective candidates for the said post with
their date of birth aad.educational qﬁalificatioms.
The District Emplqymemf Officer,?aiza@ad vide

his letter dated 6-8-1983. seat the names of

two candidates viz. 8/8hri Chatra Dharl Sisgh

(the applicant) and Dal Singar Siagh of village
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Dahalwa ahd Ataraurg respectively and Shri

Chabra Dhari Siagh was provisionally appoisated

as Extra Departmental Runndr vide ASPO's Akbarpur

Memo no. A/Daridiha dt. 6-11-83. It will not
be out of place to mention here that Shri Nar-
Singh Narain Siagh son of the deceased Shri
Vishwaméth 3ingh had also applied for the said

post to the then ASPO's Akbarpur to appoint

him but his case under relaxation of the appoint-

ment rules could not be consimered as he was
by that time minor, his date of birth being
1-1~66. Ilis case for appointment in relaxation

of appointment rules was submitted to the Post

Master General,U.P, circle Lucknow through

the Senior Supdt. of Post Offices,Faizabad. The
applicant continued to work as EDR on the
said pobt. The case of aﬁpoimtéent of Shri
Har 9ingh FNarain Singh son of the deceased .
Shri Vishwanath Singh was finalised vide |

P oGo ﬁ.P.Circle,Luckaow communication

Wo. Rectt/M-5/220/84/7 dated 26-6-86
comnuaicated to the asstt. Supdt. of Post
Offices,ikbarpur,Faizabad vide SSPO's Falzabad
letter dated 30-6-86.in which it wés ordered
that aétién for his appointment as EDR may be

taken up immediately after ohserving the usual

formglities and date of appointment be intimated .-
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o him. Accprdingly,ASPO's Akbgrpur,Faizabad
atarted acfiqm and Shri Nér Singh Naraiﬁ Singh
was- asked to su&mit his papers for appointment
on 4-7-86. Shri Nar Singh Narain Singh had
completed.his papers and according to4the S58P0's -
order dated 24-9-86, he was appointed as EDR,
Daridihs a&d shri Chatra Dhari Singh, the applicant
was ordered to be terminated forthwith from this
post of EDR Dariéiha by tné ASPO's Akbarpur,
Faizabad. However, he was given the charge to
work on the post of EDDA,Daridihé.‘This post

was fallén vacant due to the death of Shri
Yadu Nath Tiwari and Shri Ghan Shyam Tiwvarli son
of Ygdu Ngth Tiwari was workimg on temporary
measure. Shri_Gham Shyam Tiwari was discharged
from_the‘duty of EDDA ship accordingly by the
Asst.Supdt. of Post Offices,Akbarpur,Faizabad. In
the meantime the S3P0's Faizabad vide his order

dated 6-10-86 directed the Asstt.Supdt.of Post
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Offices,akbarpur(West )Faizsbad to spare Shri

‘Chatra Yhari Singh, the =mpplicant and to allow

Shri Ghan Shyam Tiwari to costinue on the post

‘of EDDA Daridiha. Accordingly, Shri Chatra Dhari

Singh(Applicant) was spared from the post of
EDDA,Daridiha vide order dated 7-10-86 given

effect on the same day.

4= That the contents of para-l and 2

of the application are matters of record and

hence,no comment is offered.

5= - That in reply to the contents of

para=3 of the applica£1033 it may respectfully
be submitted that no amy oral orders were
passed and written orders which were e ing
given to the applicant, were refused by him to

be received,

6= - That the conteuts of para~4 of the

application,being the matters of record needs

| IﬂO I‘eplY .

7 That the coanteats of para-b of the
application is matter of record, hence 2o

commeint is offered.
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8- ~ That the contents of para-6(i)

and 6(ii) of the application are not disputed.

9~ ‘ That the contents of para~-6(iii)
of the application are aﬂmiﬁted to the extent

that the applicant was provisionally appolnted

as EDR Daridiba on 6-11-1983 and not on 6-2-83.

That the contents of paragraph

10~

no.5(tv and v) of the wpplication are not b
disputed. |

11~ That the contemts of paragraph

nos. 6(vi,vii,viii and ix) of the application
are,mbt sdmitted. It may respectfully be
made clear that the contents of para-(ix) -
are admitted to the extent that on 7-10-1986, ;
the applicant was‘being giwen a written order "
to spare him from the post of EDDA ship,but he
refused to receive the éame. The allegations

comtrary to this are denied.

12~ That the cortaats of para-6(x)

of the applicatiom are false,frivolous ghd have [

beem‘concocted fo give colour to the preseat caée;
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aid as such they are denied Vehemeétly.

‘>F;f§ o - 12- That the contents of para-6(xi)
\}J are matters of record and no commnent is offered
A
¥ ~through the counter affidavit.
13- - That the contents of para-6(xii)
of the application are pot correct as stated,
i : ' hence emphatically denied,
14~ That the contents of para-6(xiii)

of the application are matters of record,hence
ro comment is offered through this affidavit.
However, the same shall be suitdbly dealt with .

at the tlme of argumemts. , ~

15~ That the contents of para-6(xiw) of
the application do not call for any comment,being

argumentative in natu:e.

16- That the contents of pura-G(XV)

Aof_the application and 6(xvi) of the application
are matters of record,hence need no reply. The game
shall be suitably dealt with at the time of

1 arzuments.

L>§>?50ﬂT@VE¥’



17- " That the contents of para-6(xvii)
of the application are admitted only to the
extent that the applicant worked upto 4-10-86.Rest

Nt of the allegations are emphatically denied,
s ) : ’ :

18- That the comtents of para-6(xviii)

of the,application sre not admitted.

1 19- That the contents of para-6(xix) of the

application are not admitted. It may reSDect;ully

v
’\/

be submitted that the applicant was being
ziven the order, but he did mot receive the

A . : same
;}\ ‘ & .o

v o 2 0- That the contents of para-6(xx) of
the application are not sdmitted. It may
respectfully be'submitfed that no illegality

a was committed in the case of the applicant.

;g):‘, )
R A

21~ That the contents of para=-6(xxi) of -

the application are not admitted. It may

respectfully be submitted thab he is not entitled

to any post or to any salary whatsoever.

22 - That the conteats of para-6(xxii) of @

the application are not correct as gt

% ated,hence
%E\cq gy
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denied.

23~ . That ir view of the facts |
and circumétamces meiptioned above, the applicant
is 1not entitled to any of the reliefs as
dlaimed in para-7 of the application and hone

of the grounds taken by him are sﬁstaimgble im -
the eye of law,hence the application is liable

to be disnissed with costs.

24~ That the contents of paragfaph

mQ.S are denied.

25- . That the contents of para-9 and

10 of the application are not admitted.

26~ That the contents of paragraph
nos. 11,12 and 13 of the application are matters

of record,hence no comment is offered.

I, the deponent gbovenamed do
hereby verify that the contents of paragraph

nog \ ;'Qr — pf this offidavit are true
¢ — .

to my persomal knowledge; those of paragraph A

nos_p 3 92, 29004 16 9re based on record

those of paragraph nog~—~§l@«—~w@%e based on
legal advice to which I believe to be true ;

that no nart of it is false and nothing material

. | | /qi'i
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hags been concealed .

S0 help me God. ’TKST;GH&“{YﬁﬁV”
Deponrent
I,D.8.Chaubey,Clerk to Shri/K.C.Sinha,
Advocate,ﬁigh'Court,Allahabad‘do hereby declares
that the person making this affidavit and alleging
himself to be the same is known to me from the

perusgl of papers wnich he has produced in this

casee. @/L&‘M }
| clerk

Solemnly affl%??djyiggfe e on this
iSL’ th day of Ma arch ,1987 am/@m’é#*m
deponent who has been identified by the aforesaid

Clerk.

I have satlsflo myself by examining

'the deponent that he understood the conteﬁts of

b

this affidavit which has been read over ghd explained

to him by me.

OATH COENISSIONTR




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. ADDITIONAL BENCH- ALL AN ABAD

COUNTER AFFIDAVIT

o ' | On behglf of Union of India

IN

Registration No.32 of 1987/

CHEATRA DEART SINGE  ssseeseoesecos APPLICANT
VERSUS ,

UNION OF INDIA & OTHERS eseseessoses RESPONDENTS

AFFIDAVIT of J.N.Pathak
° aged about 45 years son of
Shri Ishwar Prasad Pathak,
L : posted as Accountant ,0ffice
| - of Senior Superintendent of
Post Offices,Faizabad Division
Faizabad.

(Deponent )

I, the deponent abovenamed do
hereby solemnly affirm and state on oath

as unders: -

'é;ig;%?ﬂYé%gxﬁﬁq' 1- That the deponent is posted
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as, Senior Superintendent of Post Offices,
Faizabad and has read over the contents

of the application filed by the aforesald
applicant and as such is fully acquainted
with the facts of the case deposed to belows

2= |  That before giving a parawise
reply, the following facts are being asserted
in order to facilitate this Hon'ble Tribunal
in administeriég justice,

3-  That one Shri Vishwa Nath
Singh son of Shri Baij Nath Singh residént-
of village and post Darldiha was appointed
as Bxtra Departmental Rumner of Daridiha |

post office, Faizabad on 19-2-1973 and he

‘took over charge of the said post on 22-2-73
"He continued to work as such till his death

on 8-2-8?»} Consequently upon the death of
Shri Vi_sl;wanath Singh,Extra Departmental
Runnder, the vacancy of Extra Departmental
Runner Daridiha was advertised and the

D‘i strict Employment Officer,Faizabad was
asked on 10-7-83 to send the list of

prospective candidates for the sald post with

‘their date of birth and educational qualificatio



The District Eﬁploymemt Officer,Falzabad

vide his letter dated 5-8~1983 sent the

names of two cgndidates viz S/shri Chhatra Dhari
Sihgh(applicamt} andIDal Singar Singh of
village Dahalwa and Dragura respectivelﬁ and
Shri Chhatra Dhari Singh was provisionally

appointed as Extra Departmental Runner vide

ASPO's Akbarpur Memo no.DpDaridiha dt. 6-11-83.
, Tt will not be out of place to mention that

that Shri Nar Singh Narain son of the deceased
snri Vishyenath Sinsh and his mother Smt.Devpati
Devi(Widown of the deceased,EDR) had also

applied for the sald post to the then ASPO's
Akbarpur to appoint him but his case under
relaxation of the appointment rules could not
be considered as he was by that time minor,his
date of birth being 1-1-66. Hls case for
appointment in relsxation of sppointment rules
was submitted to the SSPO's vide letter

dated 17~4-83. The applicant continued to work as
EDR on the sald post. The case of appointment

of Shri Nar Singh Narain Singh son of the
deceased EDR,Shri Vishwanath Singh was finalised
vide PJM.G U.P. Circle,Lucknov Communication

No. RecttM-8/220/84/7 dated 25-6-86 communic ated
vide S3P0's,Faizabad letter dated 30-6-86 in
which it was ordered that action for hig

appointment as EDR may be taken up {mmediately



after observing the usual formalities and

date of appointment be intimated to him.
Accordingly, action was started and Shri

Nar Singh Narain Singh was asked to submit his
papers for appointment on 4-7-86. In the
megntime, the SSPO's Faizabad was addreésed
to clarify if Shri Nar Singh Narain Singh

 may be appointed on the sald post of EDRey

Daridiha on which provisional appointment of
the applicant(Chhatra Dhari Singh) had already
been made on 6-11-83. The SSPO's,Faizabad
vide his letter dated 24-9-86 clarified
iﬁemmm&ﬁa that present EDR,the
applicant may be discharged from the post of
EDR and he may be given someé other ED post Jif

_vachﬁcies are -there and if not, his name

should be noted in the waiting list and he may

be given some other ED Post being vaca_nt within
one year. In the meantime, Shri Nar Singh Narain
Singh had comp_elétéd» his papers and accordingly,'
according to the SSPD"#I orders dated 24-9-86,

he was appointed as EDR,Daridiha and Shri
Chatra Dhari Singh, the applicant was given

the post of EDDA,Daridiha on which no regular
appointment had been made. This post was fallen
vgcant due to thWi Yadu Nath Tiwaril
and Shri Ghan Shyma Tiwarl son of Yadu Nath -




Tlwari was working on temporary measure on
the responsibility of the SPM,Maharva Gola
(Account Office) and Shri Ghan Shyam Tiﬁarl
was discharged from the quty of EDbA ship
vide this office memo no. D/Daridiha/Ch-II
dated 1-10-86. The order dated 1-10-86 passed
by Asstt.Supdt. of Post Offices,Faizabad
was given effect from 4-10-86.. In the meantime

the SSPO's,Faizdbad vide his order dated

e s

6-10-86 directed the Asst.Supdt. of Post Offices,
Akbarpur (West) Faizabad to spare Shri

Chhatra Dhari Singh, the applicant and to allow
Shri Ghan Shyam Tiwari to continue on the

post of EDDA Daridiha. According Shri Chhatra
Dhari Singh(applicant) was spared from the

post of EDDA.Daridiha vide order dated 7-10-86
given effect on the same day. The applicant
however, refused to take order dated 7-10-86

and also to give proper charge.

4- | That the coatents of para-l and 2
of the application are matters of record and

hence, no comment is offerede.

5~ That in reply to the contents
of para-3 of the applicatiom,‘it may respectfully

be submitted that no any oral orders were passed
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and written orders which were being given
to the applicant,were refused by him to

be received.

6- " That the contents of para-4

‘of the gpplication,being the mattems of

record,needs no comments.

7= | That the contents of para-5 of
the application is matter of record,hence no

cqmment is offered.

8- That the contents of para-,_;&i)
and 6(11) of the application are not disputed.

9= . That the contents of para-6(iii)

of the application are admitted to the extent

that the applicant was provisionally appointed
as EDR Daridiha on 6-11-83.

10~ That the contents of paragraphs
no. 6(iv,v,vi,vii,viii and ix) of the
applicétion are not disputed. It may be made
clear that the contents of para-6(ix) are
admnitted to the extent that on 7-10-86,the
applicant was being given a written order to

spare him from the post of EDDA ship ,out he



refused to receive the same. The allegations

to the contrary are denied.

11~ That the contents of para-6(x)
of the application are false,frivolous
and have been concocted to give colour

to the presdnt case and as such they are

- denied vehemently.

\

12~ That the .contents of 'paI'a-G(Xi)
are matter of record and hence no comment

is offered through this counter-affidavit.

13- That the contents of para=-6(xii)
of the application are not correct as stated,

hence vehemently denied,

14~ - That the contents of para-6(xiii
of the application are matters of record,

hence no comment is offered through this
affidavit. However, the same shall be suitabl&
dealt with at the time of‘arguments.

15=- That the contents of para-

6(xiv) do not call for any comment,being

argumentative in nature.



16- ' That the contents of
para—G(xv & xvi) of the application are
matters of record,hence no comment is

offered in this counter-affidavit. The

same shall be dealt with at the time of

hegring of arguments.

17- ? That the contents of para-6(xvii)
of the application are admitted oaly to

the extent that the applicant worked upto
4-10-86. Rest of the allégatioas are vehemently
denied.

18- That the contents of para-6(xviii)
of the application are not admitted.

19- That the contents of para=-6(xixQ
of the application are not admitted. It may

vrespectfully‘be stubmitted thgt the applicant

was being yieen the order ,put he did not

receive the sgme.

20- That the contents of para-6(xx)
of the spplication are not aimitted. It may
respectfully be submitted that no illegality

vas committed in the case of the applicant.

P
oA ,
| ’ﬂ/ 21- That the contents of para?G(xxi)

/



of the application are not admitted. It may
respectfully be submitted that he is not

entitled to any post or to any salary whatsoevers

22~ That the contents of para-6(xxii)
of the applicatlon are not corré—lzct as stated.
Hence, they are denied. |

23~ That in view of the facté

and circumstances mentioned a‘taowfe, the

 applicant is not entitled to any of reliefs

as claimed in para-7 of the applicationm and
none of grounds taken by him are sustainable
in the eye of law,hence the application is
liable to be dismissed with costs.

24- | That the contemts of
para-8 9,10,11,12 and 13 of the application

are matters of the record,hence ng comment

. |
is offered. : !

I, the deponent abovenamed
I
do hereby verify that the contents of

W v ‘
paras- > ad 3. \{ of this affidavit

are true to my personal knowledge, that
the contents of paras Lz sy aze based
on record and those of contents of: pai'a Qw%?
~!/v!
ar\based on legal advice tO'\Wthh I

believe to be true; that no part of it 1s

ﬂt
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is false and nothing material has been
concealede.

80 help me God.
BDs 1 rrrgze N
_ (Deponent) M7
I,D«3.Chavbey, Clerk to Shri
K.C.Sinha,Additional Standing Counse,Central
Government ,figh Court,Allahdbad do hereby

declares that the person making this affldavit

and alleging himself to be the gsame 1s
knwon to me from the perusal of papers which

he produced in this case,

‘ﬂﬂ\ G )

Solemnly af firmed before me on this .
fih:kh.aay of February,1987 at 114m:hm/§m—by o
the depoment who has been identified by the )
aforesald Clerk. |

‘I have satisfied myself by examining
the deponent that he understood the contents
of this affidavit which has been pead over -

and explained to him.
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BEF(RE CENTRAL ADMINISTRATIVE TRIBUNAL:ADDITIONAL BECH
ALLAHABAD '

Rejoinder 4ffidavit

In

Registration No. 32 of 1987
Chhagtar Dhari Singh.. .. «o Petitioner

b - - Vs,

The Director of Postal . :
Servicas gmd others.. .. Opp.parties.

Affidavit of Shri Chhtar Dhari Singh
agsd abowv 25'years son of Shri
Ram Pgyare {de.ngh resigsnt of

Dpahalva P.O. Darideha, District

FaiZabad, U.P .

(Deponent)

N _
Vﬂ I, th? deponent sbove namd do hereby solemly

w/@/p//\a ({f/uafflrm and stats on oath as wnder:

v ¥ , |
. /ﬁ e 1. That I am the Petitioner in the above noted case
o \\b/&

S/\ and a8 such I am fully acquainted with the facts deposed to
3 balow;

2. That I have gone through the cowter affidavit of

Sri, G.N. Pat,hak and I hgve fully understood the contents thareof,

S A e /‘
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3. That in raply to the contents of paragraph no. 3

of th'a counter af fid avit it is subrm.t’oed that the petltloner
was duly salegted for the_post of EIRand af tar the salection

he Was given en gppointment letter dt. 6.11.1983. Tre afores 4id
appos.ntrxr-nt Iﬁtter was only subject to Satisi‘actory varlflcatlm
of hi.s character and antscedents. The departmant got te
Petitioner's character and an’oeceder_;ts vetified ad as such the
Petitionar continusd o hold the sald post. Thé petitioner has
veeb fvisnd that after the aforessid verification having been |
completed, the petitioner became fulfledged EIR and his sppointusnt
no more Tamgined g provisional zppointment.

The petitioner was

appointed against tl® substantive vacancy after "being du;ly s8lected,

ho Thaat the petitioner has further besn advised thyt if

ay other person beconﬁsventitled,, s can only be gppointed against
subse -uent va,canc& ang not egainst 3 vacanc'y which has already
been filled in by tl'ﬁ petitioner after he was du],y selected., Thus
tha petltlon@r ) serv:.ces cannot be terxm_nated to gccommod ste

Ny person, who had quglified after the petitioner's aPpointment .

2+ Thet from the paragraph wider reply it is quite evident

that on the death of Shri Vishwa Nath Singh, extr, depgrimsnt,l

rurer, _the Said vacancy was adverti sad and the, distridt employnant
of ficer was askgd to send the list of prospe.ct'ive candidgtes. The
District Enploymnt’ Of ficer sent the list wiich slso included the
fam of the patitioner md one Shri Dalsinghar Singh, Whereupan

it was the petiticner, who was salected for the post of Esmtrg

. Department a1 Euhner,

6. That from the Paragrz.ph under reply it is quite evident

that at the tims when the petitioner was selected, ri Narsingh

Narain Singh was not eligible to be apPpointed on tha said post of

RATRRE

ST —
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Extr, Depsrimsntal Runner. It is slso evident from the

Paragr é,ph wder reply that Shri Narsingh Narasin Singh wgs

given relaxstion by an order dated 26.6.198. Thus it is quite
clear that the petitionar, lmo Wags gppointed 2;1/2 years”@arlier
namely on 6.11.1983 was orderad to b8 terminsted to sccommodsbe

a péfson who became eligible on 266 .1986. Thyt thepetiticner's
termingtion is illegal as he esnnot be t@rmaﬁed to accommnod aﬁe

a i)ﬁlréon ieqho hgd obtzinad E.gmcg: éligi?aahty after the
petitioner's gppointmnt. Thus ﬁh;a termination order was
completely 'illeagal, arbitrary snd against the principlés of n atural

Justics,.

7. That in the parasrsph under rebly it hgs been jzlleged

that Shri Narsingh Singh was given appointment oder db.24.9.8

whan the patitioner was orderdd to be termingted from thé-post.

of EIR, Daridiha. . It may here be mentioned that no such termin tion

order was ever served upon ths ’petitionar.

8. That in reply to the contents of Paragrzph no. 5 of the

comter ffidavit it is eiphaticeily denied thet the petitioner

- 8ver rafussd any written order., No swch order wes ever served

upon' the petiticner,

S, That the‘_contents of peragrsph 9 of the comnter affidavit

are mislsgding. The pstitionsr wss Provisionglly appointed untill
Hs character ax;d antecedents havé baen verifiad., After the
satisfectory verificstion of the patitioner's chirzcter md
artecedents, the said provisiongl appointmﬁt did not rémgin

Provisionasl, as the petitioner bacame substantive holder of the

Post of Extray Departmentsl Runner.

Zg&o\ﬁ%\u I

T
i



10. That in raply to contents of parser Ph ho A1 of the'
comter affidavit, the contents of paragreph no. 6 (VI,VIL,VIII)
_of the petition “are raaffirmed ss correct., It is fm*tlaer
submitteéd that the petiti mer wasS néver given sny wj_tten. .order,

nor h¢ hod yaw refused to réceiva the ssma.

1l. That the contents of parzgraph no. 12 of the

- comter of fidavit are denied and those of Paragrszphno. 6(X)

of tha petition are regffirm@d as corract.

12.  That in reply to the contents of Paragrzph no. 13
of tha couter affidavit, the contents of Paragrsph no. 12

of tir etition are reaffirmsd as comrect.

13. - That %ke in réply to contents of Paragr sph no. i§
of the cowmter sffidavit, the contents of Paragr ;ph no. 6 XVIII

ar? reaffirmec szs correct

L. That in reply to conterts of paragraphno. 19 of the
counter affidavit it is emphaticslly dgnied that the petiticher
Was avew given any oxgier, nor e refused to receive ths samd, It
is also worth noting thst no suwch order hss oeaﬁ FneXed along
with the comter affidavit to show that the sgmgz'was to be

servéd upm the pestitioner.

15, That the conﬁants of parasgraph no. 20 of tha comtar
offidavit sre denied snd thoss of paragrzphno. 6.XX of the

petition are reaffirmed "as corract.



e

i6. That the cantents of parzgraph no. 2l of the

comter offidavit sre denied amd thoss of Paragr sph nos. 6 JXXI
of the petition sre resffirmed as correct. T.he petitioner's
services hgve been terminted J.llf:i 8adly, arbitrarily =nd ggdlns‘b

the principles of natural Justlce.

17. . That the contents of p‘aragraph no. 22 of the comter
of fidgvit are denied snd thoss of psragraph no. 6.XXII of the

petition zre resffirmd as correct.

18. That the contents of paragr sPh no. 25 of the
comtsr affidavit gre denied znd the petitioner has been
fvised that he is entitled to the reliefs cleimad for

by him,

19. That in reply to the contents of paraersphno. 25 of the

comter offidavit, the contents of paragraphno. § of the

 petition are reaffirmed as corract,

' R i /__'_,____m-—-
Thet the contants of paragraphss™j2 I 7
of this affidavit are truw to the parsonal mow}sdge of the

deponént nd thos: of paragr: -Phs sré Dased on psrusal of Pabers on

record md those of paragraphs =~ @ @o——— o

sre Daseéd on legsl dvica, which 211 I believe to ba true ad
nothing materi sL has been concealed in it, no p 7t of thig affidavit

ar3 false ana 1nc;orrac’c.

SC HELP ME GCD

S TS,
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I, T.N.Singh, clerk to ®hri B.P Srivastava,
Advoc ste, High Court, Allaha'éad do e re by declére that the
parson mgking this affidavit smd slleging nimsslf to be agbove
nzmed deponent is the same person who ig ‘kn‘own Vto m8 from the

perusal of papers produced by him.

T.N.8ingh, &, 15
Clerk,

Y

. ) Solemly of firmed befora me on th:.s 9 W day of

|
QHL\MQ)TOS gt agbuut QI { S a,m/@mkby the deponant
A ' whe is identified by the aforeszidé clerk.
I have satisfied myss1f by exgpining the deponent

that he umlerstandsthe contents of thisg affidavit which hgve been

rex over ahnd explzined by m@ to him.
Oath “Yomm ssicner.

Y/ P /
/14 e ALY

K}Ij P "mtnugor
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N Before Central Administrative Tribunal /)"

Additional Bench Allahabad
Registration NO'B';‘2 PR & 1927’ |
District.. F&“‘éd\@*&
......................... CWWWS/W .....Applicant
VERSUS
% / .................................. (/{"-"' .%%..%%Q@Q@Respondents
YWe....sSbs..... ol leomelne... Ml di.. PalTial

GV P

.............................

! FW%‘V(‘" € in the above matter hereby appoint and retain
SHRI KRISHNA CHANDRA SINHA, Advocate High Court

to appear, act and plead for me/us in the above matter and to conduct/prosecute and

defend the same in all interiocutory or miscellaneous proceedings connected with the same

or with any decree or orders passed therein, appeals and or other proceedings therefrom

aﬁd also in proceedings for review of judgment and for leave to appeal to Suprem Court and
o to. obtain return of any documents filed therein, or receive any money which may be payable
v to'me/us. ,

. 2. I/We futher authorise him to appoint and Instruct any other legal practitioner
au{horising him to exercise the powers and authorities Lereby conferred upon the Advocate
whénever he may think fit to do so.

- 3. 1jWe hereby authorise him/them on my/our behalf to enter into a compromise
in the above matter, to execute any decree/order therein, to appeal from any decree/order
therein and to appeal, to act, and to Plead in such appeal or in any appeal preferred by
any ‘other party from any decree/order therein. _

i 4, 1/we agree that if/we fail to pay the fees agreed upon or to give due instruction at
all stages he/they is/are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such dues are paid.

'5. 'And I/We, the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the matter as my own acts, as if done by me us to all
intents and purposes. ‘

Executed by me/us this day of 19 at

/)i f’\ e T Ve
L5 -
Signature/s

Executa!nt/s are  personally known to me he has/they have [signed before me

}, S Satisfied as to the identity of executant/s signature/s.

(where the executant/s is/are illiterate blind or unaquainted with the language of i
vak"‘alat)
Certified that the contents were explained to the executant/s in my presence

in...... [ the language known to him/them who appear/s perfectly to understand

the same and has/have signed in my presence.

Accepted
. _/0/%«}

K.C. SINHA
Advocate
Additional Standing Counsel
Central Government
High Court-Ailahabad
Counse] for Applicant/Respondents

No,/&’}a"\)“(? ...................

1
|




Q.&u,ﬂa Z 4 / D J/w tv'e Wluaq é_ )
. | /]/c:f_{q/wg /Beved

°q,“""/__{- N /27444'/5:9 o g 3{%&)
. _ | CJ‘K&% L hion! Jy‘/
—"‘/.; : ot N
" D ) é/ o- 0/«9%‘ d. J'/?oy -
| _ _ . \,,,\A
//U%eeffc}/q L3 . . e

L J/Q_, aéeveaj/wiﬂ/l w& & /"'7 4«42/
_ . L
- 7{«1, /éame'_ s &1 27,2.; 239 C?-é 75’1 e ’&7” jé”'é'* 7[L.. .

éfé‘},gl .L, Fu AP ..',,ég"/ ,caéaea.‘«f f@e//fm c/g,,,k K
A/ A ‘,,mé.,; f/,:"/d,z:;z/y’ - Lo é’w&_"aag %Qem';, jj

e fflm'?ﬂ.aaa. o :
’ 0/7 &, Hone cre, * pu/fa/ '/44’/ Ho. ﬁé‘

Casze ma, ves é'&géQ Lo Q—%/é‘?&a)fw S He \R_
i 79rg_ JZ Z,_,/e/;g/ e’ 3,/ 89 ,%1@” /«15@7 ) )

NN L R ¢



\
////’ (;E%;g)
- Contral Adminiatcvative Trikuna \

allahnnad Banch, #llahabed,

Q‘ﬂﬂ

Exbedite \
"18(.. Pﬂﬁtiﬂﬂz_“ﬂ. ;o\\3¢ocoooo. ef 19.%L
in 0'30,‘%‘ Ma, ooooooi:)“boooooooo of 19.7

.OOOQ..'D..OJ"/(‘\.OOO..0..0... “ppl"cant(gl

Varsys

secseccses .\»\,.'\.\r\CMV\ Q#‘ M&Rﬁﬂponﬂﬁﬂﬁi

Teke notice that tha court will bc
moved by the undarsigned gn .,/
ths day of ...W€M~£Q€,19l st 10,30,0 ‘clac,
in the fore nesn or so seon thersafter as the
> parties us their censal's can he haard,

The objent of the metion i= hriefly
indicated beleu, y

...".QO“.’Q..0.'...O{..‘.r...-.;...i..i".OQ..‘.....
A cony of applicatien is enclesed harsuiti 8

Take furthsr nocics that meanuhile this A
ﬁz ) court hos been ploased to pese the feliouing order
f /é?f? (here quete the interim order gf the court)

C
Bg é&\%ted this thessseesesssesseese day 'ﬁ‘.........of

~ ~P
e % signatur.? -Lo Q&
M 'Y% Advocate far Yetitione
L;V“ L a X Or
\U \ .
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, IN THE CENTRAL

“”INLSiruTLvE TRIRUNAL
ALLAARA ™ Linciy

23:4 Thornhiil Fong sAllahabad . 5, «cl @

D

: iiRagistratisn o732 o 108
I . .- : ’

Noﬁ(:f../.-wjo.d a/. ‘Datad

Rt rrioug e

C:j1—9<1jtﬁg pb—nux—Kx AP \

Q Sesece /3-\L§§aﬂﬂeu*d Fhkggof\/
D Slgk\4wkf§anJbN,LM;Léﬁﬂﬁi‘h\}1yk.f%xj Q{4,C*, Ceospebod.

_ CEPREALINCY i made U0 your bc““lf your -
hasdrr ep by soma 1ly Utbprl‘“C_+C Act and plsad
SYU B tha SALT Aapniic st ) i

. - will pa %ezrd ang decided

N

in yoer absence .




Egg}sterqgnﬂéﬁ ZAQH

IN THE CENTRAL AENHVISTRA’IVE TRIBUNAL ALLAHABAD l

CIR Uir BENCH CKNOM
U Gandhi Bhawan 0~u.RGSldoncy

- . . ' )  ‘ | Lucknow - 226 001
(Rcoistratien Noi{Z; nf“ W’7 /Y ] Cﬂc’/

Nto'.CAT/LKOI/fJud/CB/  dated lff///é/)

.t
[ORRE R

AT e v

)

é) L r»r-i-*"\";"~‘,/.»(l~a\ : . APELICANT(S).
’ L //'x_ : - .
VERSUS '~ & |
Iz a Lot RESPONDENT(S)
Please take notice: that the appllcant above mamod , - -

has prescrlbed an application a copy whercof is encloscd
-herewith wthh has been reglstored in this Trlbunal and has

Fixed ____ 4,05 day of ___fo_ 19877 -

- i

for o .

/ - b4 Ed et o = " ) -

If, mo apperance . is mado on your behaif, your
ploader or by some one duly. authorlsed to Act and plead
on your behalf in the said appllcatlon, 1t wlll be hcard

and dec1dod 1n your absenco.“s'

Given under my hand and the scal of the Tribunal

this o4, ' _day of . <. 199,

o . . . ;;/ :
v Jihesh/ B | - AN

. For DEPUTY REGISTRAR
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& 7E§\I¥M€Ai ADMINISTRATIVE TRIB

ADDITIONAL BENCH,
23~A, Thornhill Road, Allahabad-211C01

Registration No. B”)/ of 1987 @)%
COhatun Doy G | /

APPLICANT  (S) woutioctovsoe omseea O34 3 ?W e teensess oamseonsee s488 remeserssosssen senns |

RESPONDENT (s) ¥ .:?‘.?.?:?f....;fe,@&"*"* Loy v, Luctones e g

1600 1683 598 ce0e consvsnstvey W 46066008 “Te00e G00 - oolf A001 200 2000 060 0000 (00BN
N

Luci‘é’m o G 2 O

V0P ;0309000 1080 0100000000050 00000007 $ 04 1538000 0 00 $00: 0000 1001 CO0T 00090000 000« D610 1001 FREL S008I 0584 0057 0000 405+ 0003

Y

ir‘l-.i- E- \\._

Particulars to be examined Endorsement as to result of Examination
1. Is the appeal competent ? . \j‘} | |
2. (a) ls the application in the prescribed form ? NS
(b) ts the application in paper book form ? \*;%
_(c) Have six complete sets of the application NS & (}% -F1 2k
heen filed ? , ’
3. (a) Is the appeal in time ? - \\,8
(b) If not, by how many days it is beyond —
time ?
(c) Has sufficient case for not making the -
" application in time, been filed ?
4, Has the document of authorisation;Vakalat- ~-2>
fiama been filed ?
.\:{-’ -
5. “Is the application accompanied by B. D./Postal- N

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)

against which the application is made been i
filed ? :
7. (a) Have the cepies of the documents/relied . 8

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer \‘%

and numberd accordingly ?-




, . 1!l
& ( A ‘ :
vCourt fee remitted vide Notification No. M—1015/If602(1)

‘Dated August 5, 1946 published in U.P. Gazette
Dated August 10, 1946, Part I, page 277.

ConhTl Advumiin Pradire. Tribenat

IN THE H2CHNCOURE-FUDTOATURE AT ALLAHABAD.

District :

'sza Petitioner|
- Appellant| -

Applicant/

VERSUS

: o '~ Respondent
Ui oL Iidia  Respardeny
N-&. OINGH | -

I, BARL_SADHAFAN, Senior Standing Counsel for . the
Government of India (except Income Tax and Railways) at the

High Court of Judicature at Allahabad, appear on behalf of :

' TheGovefnmentofIndiaﬂhﬁxwiofIndia/CentralGovernment
o (N (except Income Tax sud Railways) and

- Resondent(s)/Opposite Party (parties) Nos.......sueeuuroo... .o
who isfare the Pet itioner/Appe11ant/Applicant/Respondent/
Opposite Party in the aforesaid case. ' ‘ '

.

ML S, o
-5 F ALBJ/NGH/
Senior Standing Coungel
Government of Indig

High Court, Allahabaqg.

Dateqd:

‘~/\‘
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Res, 55999
Phona :  Off, 3531
Office : 20, A.D.A. Flats
Ashok Nagar, Allahabad
Res. : Shanti Niketan
186, Dariyabad. Allahabad

Knshna uhan(lra Sinha
Advocate

Additic, IStandmn Counsel Govt, of India

High Court Alld.

Presenting Officer Central Administrative

Tribunal Aflahabad & i @
Railway Advocate, High Court Allahabad / V
o . . /')7 Date.AD.Je: 8%....
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S e Tribong
L C@/”'a} Before the Central Administrative Tribunal,
| Allahabad Bench, Allahabad.

HXRHR :
Misc.AppleMNo.j2 0 of 1989
In

 Registration No, 82 of 1989

.C/{;dem(’[ww’ 53 w/;.@._ . '~ Applicant.

. o &QQV&*Q\/%l . C?u& .(3)"}0.&'(7'5.' . . Respondeﬁts.

. %\@ P o MOTION OF NOTICE.

Qﬂ’f M -~ ' Kindly take notice that the undersigned
C

on behalf of Applicant) proposes to move the
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